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problens of the people. They do not
know anything. They are as igno-
rant as the Ministers themselves,
who are tackling the Manipur pro-
blem. The problems of the local peo-
ple can be tackled by the local peo-
ple alone. If you trust them you will
beget Yrust You must also recipro-
cate when they are bebaving in such
a democratic and constitutional way.

Shri Sarasgadhar Das: I bhave, a
couple of hours ago, sent an amend-
ment which has not, perhaps, reach-
ed you. But, there is an amendment
in the name of Shri R. N. S. Deo
whbich T support and which, I believe,
is aken as moved. It is amendment
No. 145 which is for the insertio.: of
a new clause, clause 24(A). It reads:

“Not withstanding the fore-
going provision, if any State is
dissutisfled with the recommen-
dations of the Zonal Councdil in
regard to border disputes or lin-
guistic minorities, and represenss
to the Government of India for
the appointment of a Boundary
Cammis<ian or for arbitration, the
Govemment of India shall ap-
point a Boundary Commission or
Tribunal consisting of Judges of
the Supreme Court or High
Courts for investigating into
and adjudicating upon such repre-
sentation, and the Government
of India shall take necessary
steps to implement the award of
such Commission or Tribunal as
the case may be.”

It is unfortunate that, no matter
bow much we have pleaded, Orisxa’s
case has been absolutely neglected
and drusheq aside by the Government,
I do not know why even the Home
Minister does not care to reply to
our query. When we come to the last
stage of this Bill, there is this pro-
visian for zonal councils. I do not
believe that these zanal councils will
be of any use.

Mr. Deputy-Spesker: The hoo.
Member may continue the next day
if he does not believe in that. We
will now take up non-official busi-
ness.

———

COMMITTIE ON PRIVATE MEM-
BERS' BILIS AND EEXIDTIONS

Forry sovovre Revasy

Shri Alteksr (North Sstars): Sir,
I beg to move:

“That this House 'agrees with
the Fifty-scventh Repart of the
Committee on Privak Membess’
Bills and Resolutions presented
to the House on the 1st Aoguxt
1956."

Sir, this is a simple and noo-am-
trovennial Repofl in cmmectian with

- tbe allotment of time for the resolu-

tions put down for this day. For the
resolution on the representation of
African and Asian Nations in UN.O.
in proportion to their population twe
hours have been allotted out of
whick only two minutes have beem
taken. The renaining one hour and
58 minutes have to go on that rso-
lution. The other three resnlations -
have been allotted 2 bhours and 13
minutes esch. Sir, | suggest that thix
Report be accepted by this House.

Mr, Depnty-Speaker: The question
is:

*“That this House agrees with
the Fifty-seventh Repart of the
Committee on Private Mem-
ders’ Bills and Resolutions pre-
sented to the House on the Ist
August, 18567

The motion was edopted

RESOLUTION RE BEPRESENTAT-
TION OF AFRICAN AND ASIAN
NATIONS IN UN.O.

Mr. Deputy-Spesker: The Hoame
will now resume discussion on the
following Resolutimn moved by Shrk
Brajeshwar Prasad an the 20th July,
1968-

“This Houze reumaouunds o
the Government of India o mEs
for the revisiocn of the Charter
of the United Nations w0 that
African and Asian nations may





